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MR. DEPUTY CHAIRMAN: Then I don't  
allow it. 

SHRI  RAMESHWAR  SINGH:* 

MR. DEPUTY CHAIRMAN: Please don't 
record Mr. Rameshwar Singh. I will not 
allow extraneous matters to be   brought n. 

SHRI   RAMESHWAR   SINGH:* 

MR.

DEPUTY  CHAIRMAN. 

You  cannot go on record. SHRI   

RAMESHWAR   SINGH:* 

MR.

DEPUTY  CHAIRMAN: 
Please don't record him. He will not go on 

record.   Let him go on speaking. 

SHRI RAMESHWAR SINGH:* 
(Intemiptions) 

MR. DEPUTY CHAIRMAN: Now we go 
to Calling Attention.     (Interruptions) 

Clarifications  on  the   Calling      
Attention Motion. 

MR. DEPUTY CHAIRMAN: I think on 
Calling Attention, the Minister has already 
made the statement... (Interruptions) . 

SHRI DINESH GOSWAMI;' (Assam): 
Mr. Deputy Chairman, we are discussing a 
very important matter of Punjab, a highly 
emotional issue, on a Cailing-Attention. I 
would request the House, let calm be restored 
and let us discuss Punjab. Let not this 
impression go round the country that even on 
an important matter like Punjab when 
Cailing-Attention is called, we have not been 
able to take it up.  Let  us discuss this  
important matter. 

SHRl V. N. TIWARI (Nominated): I am on 
a point of order. Will this House give * 
protection to the integrity and honour of 
women-Members in this House or   not? 

SHRI KALYAN ROY (West Bengal): 1 
uni on a point of order. Yesterday only one 
Callng-Attenton was admitted and that is on 
coal. But after the statement by Mr. Sethi, wc 
all agreed that the Punjab situation is so tense 
that we should have a Cailing-Attention on 
Punjab and after that, coal. So I was expecting 
eagerly the House will take up the Punjab 
situation. Many speakers have to say 
something on that, and then we would go to 
the Private Members' Resolutions, and then, 
of course, the Cailing-Attention on coal. Now 
I would request both sides of the House, let us 
take the Punjab issue for which we fought 
yesterday, and not spend our energy on other 
things. There are plenty of other occasions to 
discuss this corrupt   Dhiren   Brahmachari. 

(Interruptions) 
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SHRI P. RAMAMURTI (Tamil Nadu): I 
would request Mr. Jha to understand the 
extraordinary situation in which we are 
placed...(Interntpfkm); You please wait, We 
have patiently listened to you. You should 
also be patient. 

Yesterday, suddenly that statement came 
and when the statement came we discussed in 
the open House that we want to have a 
discussion, no clarifications will 

satisfy us and ihe statement should be 
discussed. Finally it was decided that it 
should be in the form of a CaHing Attention 
Motion. Jt was also decided that there is no 
need to give a formality to all these things. 
That is how names were given and if more 
names are there, you can   take   them. 

MR. DEPUTY CHAIRMAN: All the 
names   are  there. 

SHRI P. RAMAMURTI: Let us dispense 
with the formality. Sometimes we have  to  be  
informal. 

MR. DEPUTY CHAIRMAN: My only 
request is that let us be very brief in our 
observations—say, not more than five 
minutes. The Home Minister has to attend the 
other House on the same subject at 5 P.M. 
Let us finish this before lunch.    We can sit 
up to 1.30... 

SHRI  KALYAN   ROY:   Let  us  start. 

MR. DEPUTY CHAIRMAN: We are 
starting it. I am only making this request 
before  that. 

SHRI P. RAMAMURTI: Let there be no 
lunch today. 

MR. DEPUTY CHAIRMAN: Today is 
Friday. Mr. Khushwant Singh, you may start. 

SHRr KHUSHWANT SINGH (Nomi-
nated): The Home Minister has already made  
a  statement. 

MR. DEPUTY CHAIRMAN: Yes, you 
can   make   your  observations. 

SHRI KHUSHWANT SINGH: All I would 
like to say is how surprised and deeply 
disappointed I am with the statement that the 
Home Minister has made. 1 am surprised 
because I have had the opportunity to be in 
contact wilh some of the major actors in this 
tragedy that is being enacted under our own 
eyes, namely, Sant Longowal, Mr. Badal and 
Mr. Harkishan  Singh  Surjeet. 

I am disappointed because though he made 
some references to points of concession that 
have been made and others that  have  been  
identified, he  did not in 
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his wisdom decide to go into details about 
these matters. He did not bother to spell them  
out. 

Then he talked about firm hand in dealing 
with the situation in Punjab. This, Mr. Home 
Minister, is the language of confrontation, not 
of compassion or compromise which is the 
kind of language that the situation needs. If I 
may say so, it is for a Sikh like me and not for 
a Digambar Jain like you to Use such 
language. 

THE MINISTER OF HOME AFFAIRS 
(SHRI P. C. SETHI): I am sorry to interrupt 
you. I have never said anywhere in my 
statement that we will deal with them  sternly. 

SHRI KHUSHWANT SINGH: I withdraw 
my words. Then you have spoken like a Jain 
and I have spoken like a Sikh. 

The Akali point of view has been sadly 
misunderstood. There are three Akali Members 
in this House and none of them is here. That is 
always so. Not only have th«y been 
misrepresen--ted not only in this House, but 
even outside. I shall do my best, not being an 
Akali, to put their point of view because I think 
we are dealing with them and we should  see  
what  they  have  to say. 

I am not sure if the hon. gentlemen and 
ladies in the House know how Akalis come to 
pass their resolutions. They are an honest, 
rustic folk; not highly educated. The 
resolutions are drafted by a few educated 
people, some of them highly mischievous and 
motivated. Particularly in the case of this 
Resolution that is under consideration. The 
resolution was drafted, a little speech made 
and then it is passed by acclaimation: 'Jo Bole 
So Nihal, Sat Sri Akal'. No details. I think the 
most excellent example of this form of 
popular democracy—or if you call it 'chatic' 
democracy is the Anandpur Resolution which 
has become a stumbling block in our 
understanding of each other. 

Mr. Deputy Chairman, Sir, I will just 
briefly mention the background of Anand' 
pur. The city was formed by the Ninth Guru, 
Guru Tegh Bahadur, and it is one of the  five     
seats  of     authority  of the 

Khalsa Panth. It was in the year 1699 that 
Guru Gobind Singh formed Khalsa Panth, and 
He gave the reason in very clear terms: 

'•CHOONR KAR AZ HAMA HEEL TE 
DAR GUZASHT HALAL AST BURDAR   

BA   SHAMSHEER   DAST." 
When   all  other     methods  fail, it is 

right  to  use  force. 

And it is in pursuance of this spirit that he 
brought together the different communities—
Hindus, Brahmins, Yadavs, Jats, Harijans, 
Banias—and / formed a militant  force.  He  
said: 

 "This has been beautifully put in one couplet 
by Josh Maliabadi: 

 
This was not a separate community at any 

stage. I quote Guru Gobind Singh's own   
words: 

 
Any doubt that in his mind he was thinking 

of a  separate  nationhood.  .  . 

SHRI DINESH GOSWAMI (Assam): Will   
you   translate  it jn  English? 

SHRI KHUSHWANT SINGH: lt means: 

All over the world the voice of the Khalsa  
will  be  heaTd. 

I will awake the Hindus and put an end to 
hypocrisy in this world. 

These people by this resolution not only 
bring dishonour to the sacred memory of their 
Gurus but even disgrace the  name  of  
Anandpur. 

Having said all that, I would like to draw 
your attention to these people who are now 
talking of a separate nation and demanding this 
resolution to be accepted. How democratic is 
this resolution? It is the same people who at 
one time used ihe linguistic  argument  to  
create  a  Suba 
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where the Sikhs will be in majority, lt is the 
same people who are now using the linguistic 
argument to reduce the Sikhs io a minority. It 
is the very people who, when they were in a 
majority in the Punjab, were not able to obtain 
what they called 'Khulsaji Ka Bole Bala', and 
they reduced the Sikhs to a minority in the 
same State and propose to have 'Khalsa-ji Ka 
Bole Bala'. It is their concept of democracy. It 
is no wonder that the Resolution was passed 
nine years ago and we heard nothing about it. 
Last year, suddenly, it came into notice, 
otherwise we would have taken up the issue 
earlier. But let me say a word in support of 
these people. They talk of Anandpur Sahib 
resolution and they said that they Hand by it, 
they do not want a separate Khalistan or a 
separate Sikh State. Let us take them at their 
word. The resolution has been badly framed. I 
have no no doubt ihat if we talk to them, man 
to man, ard explain to them that these words 
are mischievous and they are the dragon's 
teeth which are spreading separatism in this 
country, I have not the slightest doubt that I 
would be able to persuade them to re-draft 
this Resolution and then come out and present 
it to the Sikh community. If however, they are 
unwilling to do it, then I have not the slightest 
doubt that we shall reject it out of hand. We 
shall tell them that we do not stand for any 
division of this country. (Interruptions) And I 
am quite certain that we will carry the Sikh 
community with us. 

. Sir, there are a few 
major issues which 

are of substantive interest. They are basically 
three—the future of Chandigarh, the re-
drawing of the boundaries according to 
linguistic populations, and the distribution of 
river waters. They involve the interests of our 
neighbouring States. It is only fair that when 
we discuss these matters, our neighbours in 
Himachal, Haryana and Rajasthan should be 
consur-ted, their views should be taken into 
account. But I don't think they are such 
matters that can not be resolved. Any 
Commission honestly framed and acceptable 
to the people can go into these matters. This 
has become a festering sore— the divi ion of 
the boundaries. And I am 

quite certain that this would also be settled 
without any problem and within a short time. 
Finally, what can we do about it? 1 have no 
doubt in my mind that ultimately any 
Government at the Centre or the State will 
have to deal with the Akalis. You csannot 
wish them away. The vast majority of the 
Sikhs do in fact support the Akali party. 
Ultimately you will have one day to devise 
means of sharing power with the Akalis. I do 
not know how it will be done. But, I think, 
that has to be done soon because we are at the 
cross-roads of history. I do not think that this 
matter can be settled by sending aged retired 
Cabinet Ministers as emissarie. This matter, 
Mr. Home Minister, cannot be dealt with even 
at your level but at the level of the Prime 
Minister. This problem needs a Gandhian 
approach, a man of the stature of Gandhi —I 
don't think we could have one, but somebody 
holding authority may do. Therefore, may I 
suggest with all my humility that it is time 
that the Prime Minister herself went to 
Amritsar, not as Prime Minister of india but 
as a pilgrim. Diwali is one festival. We share 
all festivals with the Hindus. Diwali is one of 
the biggest. Let her go there and talk to these 
people. And I know there are people who 
have patriotic sentiments, They will listen to 
her. And our good wishes and blessings will 
go with her. Otherwise, we are in for a period 
of severe trouble. 
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These  postulates are enshrined  in    the 
Trident of  the    commandments of Guru 

"Driving away poverty and want and 
efforts to increase production in order to set 
up a just system in place of the present 
unjust distribution of wealth and  
exploitation." 

"Banishing illiteracy, untouchability, 
social inequities and caste-based dis-
crimination, which are contrary to the great 
teachings of the famous Gurus." 

"An end to the course of ill-health and 
disease and condemnation; banning of 
narcotics and intoxicants; to provide proper 
physical growth to people in order to 
prepare the nation for national   defence." 
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SHRI P. RAMAMURTI (Tamil Nadu): Mr. 
Deputy Chairman, Sir, the situation teddy in 
Panjab is extremely bad. Although communal 
riots have not broken out. there is a 
simmering discontent and fued among the 
two communifles.'the Hindus and the Sikhs, 
there. I would like to point out that this 
situation could have been avoided if the 
Government had taken proper steps at ihe 
proper time. We know that certain extremists 
egged on by external forces are working for 
dismemberment of this country and they have 
raised the slogan of 'Khalistan', a separate 
independent State from Tndia. But our main 
question today is, how to isolate these people 
from the mass of the Sikhs, not to confuse 
masse9 and the Akali leaders and the Akali 
people and how to separate these elements. 
This is 
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our main issue and in this context I say that 
the Government has failed. Now I am 
pointing out these things so that the 
Government may  take immediate steps. 

Prime Minister Indira Gandhi's Award was 
given on 29th January, 1970. At that time, 
during Sardar Tara Singh's fast, I was very 
much connected with the negotiations. I had 
seen the Prime Minister, I had met the Chief 
Ministers, other Ministers and the Akali 
leaders. At that time, as a result of those 
negotiations the Prime Minister had given the 
Awa*d. Now what are the terms of the 
Award? The first item is that Chandigarh will 
no longer be a Union Territory, it will be 
immediately transferred to Punjab. That is the 
first item. Then, the Hindi-speaking areas of 
Haryana which were added to Chandigarh 
Union Territory v/ill go to Haryana and the 
Punjabi-speaking areas, outskirts which were 
added to Chandigarh, will go to Punjab. That 
is the first item, With regard to Fazilka and 
Abohar also the things are very clearly stated 
here. It was stated in the Award that Fazilka 
and Abohar will go to Haryana subject to a 
Commission being appointed. That Com-
mission will go into she Hindi-speaking areas 
and the Punjabi-speaking areas and paragraph 
8 says that the Hindi-speaking areas will be 
transferred completely to Haryana. This is 
stated there. And both these things will take 
place simultaneously. That is, the transfer will 
take place along with the Commission's report 
and on that basis the Hindi-speaking areas will 
be transferred to them. That is the Award. At 
that time, unfortunately there were certain 
enclaves, areas inside Punjab where there 
would be Hindi-speaking areas and it was 
stated that one furlong corridor between 
Haryana and those places will also take place. 
This is what is stated. For Haryana to make 
another Capital a sum of Rs. 10 crores was at 
that time promised by Ihe Central 
Government. It had to select the place within 
five years and during those five years they 
could continue to remain in Chandigarh. Why 
did you delay the implementation of the 
Award all these: years?    Secondly, with  
regard      to 

water also certain things have been      ac-
cepted     there. As     a matter of fact had you 
completed  the Them dam, no  problem would 
have arisen  with regard      to the water 
dispute at all. But you went on delaying,  
delaying and delaying. At    that time, I want 
to point out to my friends of the BJP that in a 
joint    meeting held in Amritsar after this 
Award, our party, the Congress Party,  the Jana 
Sangh—at that time  its      leader was Mr. 
Yagya      Datt Sharma—all  unanimously  
stated  that    as far as Fazilka and other thing 
is concerned, this is not a principled stand, le: 
us stand on the basis of      principle. The 
principle stand will be linguistic States on the 
basis of village  as  a  unit  and  contiguity.  
Mr. Yagya Datt Sharma was a party to     that 
decision. These were the things which were 
stated   on   principle.   Unfortunately      this 
has  not  been  implemented so long.  This was 
in 1971.   Now we arc in .1982. Twelve years   
have   gone   by.   Meanwhile   certain other  
elements  have  come  into  the  field and the 
demand for Khalistan and all these things have 
come in. When this thing came, I want to point 
out that other people got swayed away by   
some people. There is a race for leadership. At 
that moment, our parly had written a letter—
Comrade Sut-jeet wrote it—to Sant Longowal 
long before,  asking  him   Io      demarcate 
himself from these extremists. Later 0.1 Mr. 
Badal had written  a letter.      When  Mr.  
Badal wrote this letter,    Comrade    Surjeet, 
on-behalf of our party, had  writen a  letter to 
him  in  which he had pointed out that this was 
not a question of misunderstanding their 
position, but "they wanted diversion and the 
Sikh fundamentalists    tinder the   umbrella   
of   Sant   Bhindranwale provided   them   with   
that  opportunity".  He  further  said: 

"Can you deny that an Indian Airlin s 
plane was hijacked to Pakistan by le t-ders 
of the Dal Khalsa? Can you del y . that Lala 
Jagat Narain was murdered n broad day-
light? Is it not a fact that '. 0 —25 innocent 
Hindus were murdered 1 y Sikh extremists? 

"Did it not affect the communal a -
mosphere of the State. Sant Jhimfra >-wale 
has been openly expressing symp -thjes for 
Ihe extremists and it is ama - 
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ing that the main opposition parly of the 
State-—the Akali Party—did not un-
equivocally condemn these incidents. Have 
you not read the statements of Harsimran 
Singh who has been behind the activities of 
the Dal Khalsa? Can you deny that those 
lesponsible for placing cows heads before 
temples held a Press Conference in the 
Golden Temple to announce this decision 
of desecration? Have they not been getting 
protection in the precincts of the Goiden 
Temple? 

All  these  things   we  pointed   out   and 
finally he said: 

"Therefore, the real issue is not the 
confusion created by interested quarters 
about the Akali Dal joining hands with the 
extremists who have been busy in vitiating 
the atmosphere of the State. .. 

This is what Mr. Badal had slated— 

". .by advocating separatist slogans. 
Unless you denounce these elements and 
demarcate from them, you can not clear the 
confusion" etc. etc. 

So we had pointed out all these things. We 
have been campaigning against this from that 
time. I ask: Did your party do any 
campaigning at ail at any time? Did the 
Congress Party take un a plan of educating the 
people on tliis issue at 1 any time? On the 
contrary, your party itself divided into inner-
party quarrels between two very big people—
one the Chief Minister and the other man 
equally big. This unfortunately is the position. 
Therefore, your party was equally divided and 
this gave strength to all these elements. This is 
what has happened. 

When the Akalis decided to have a morcha 
on the 3th of September, 1982, on behalf of 
our party, Comrade Surjeet had wrii.in a 
letter to ilm Prime Minis-" in which he had 
pointed out: 

"Whereas tbe Akali leadership by laun-
ching a morcha at this stage along with 
Sant Bhindranwale has .played into the 
hands of    the    extremists,    the    State 

Governmeat cannot be exonerated of 
its role in worsening ihe situation. To 
substantiate my point, I give you three 
instances. Firstly, the policy of arresting 
people and killing them in lock-ups and 
then making them out as deaths in en 
counters only provides grist to the mill 
of the extremists who are able to pose 
themselves as innocent and are looked 
upon as martyrs. Secondly, the staement 
of the Chief Minister about the involve 
ment of Bhindrawale in the attempt 
on his life before es'.a_lishing all 
^scts and app/ehending the cul- 
J,ilts...."  
This is what 1 pointed ou! here sometime 

back and the Home Minister had agreed that 
this was a very vnfortunaie statement— 

". . .shows imma!urity in dealing with a 
very difficult and complicated situation. 
Thirdly, the general round-up of Akalis in 
the night ol August 27-28, 1982, 
throughout Punjab was nothing but an act 
of provocation which is bound to further 
worsen the situation and play into the 
hands of the Six extremists who are out to 
whip up communal tension in Punjab and 
intensify the movement for separation". 

So, as far as our party is concerned, we 
have been carrying on thh campaign, we have 
been approaching him whh a view to helping 
you—to cooperate with you— making 
positive suggestions for the purpose of 
isolating those people and solving this 
problem. This is what we have been doing. 
As a matter of fact, in that attempt, when the 
things became very bad we called back 
Comrade Surjeet for foreign countries; we 
have asked him to come here so that he can 
deal with the situa'ion and do all these things. 

What do we find today? After all, what are 
the final things? As far as those religious 
demands are concerned, 1 have not very 
much to say. You are prepared to. concede 
them and I am not very much concerned, with 
that. As far as the political demands are 
concerned, Mr. Badal'? letter shows that they 
won't formally give up those things, but he is 
emphasising only on ten points—four 
religious and six poli- 



319 Clarification  on [RAJYA SABHA]    Calling Attenlion Motion    320 

[Shri P. Ramamurti] 
dierefore, you shotild take them on then 
word. You don't expect people to say, "All 
right, I have committed a mistake, this 
resolution Ls bad, I repudiate it" and all those 
things. It never happens in politics. You don, 
do it and other people also don't do it. Of 
course, our party also commits mistakes but 
openly acknowledges it. But our party is an 
exception. 

Now the whole question boils down to four 
demands. What are those four demands? The 
first demand is the question of Chandigarh. 
With regard to Fazilka afld Abohar, appoint 
that Commission, demarcate it on the basis of 
villages with regard to interspersed here and 
there where some may be Punjabi-speaking 
and some Hindi-speaking then have a rough 
settlement. But don't have this corridor 
business within the same country. You don't 
have a corridor inside a country. This is a bad 
thing. Don't have this. On the other hand, take 
a principled stand. In the reorganisation of 
States on a linguistic basis, we took a 
principled stand and the same principled stand 
should be applied, and if you do that this 
problem can be solved. Similarly with regard 
to tne water question. About the water 
question, you can refer the matter to a 
Supreme Court Judge for arbitration and Ihe 
matter will be solved there. 

The most important thing ihey are raising 
and which, probably, you wil) not be able to 
concede, is, greater powers to the States—
Centre-State relations. This is a question 
which is raised by many parties, many States 
and you cannot simply brush them aside. I 
don't want you immediately, here and now, to 
say, "All right, these are the powers you will 
i^et" and all that. Can't you agree fof a review 
of the Centre-State relations? Is that also 
banned? Is it so sacrosanct—the relatious that 
have been put in the Constitution? After 32 
years of working of the Constitution, don't 
you find something wrong and the Centre-
State relations worsening? Why should they 
worsen? In strengthening the unity and 
integrity of the country, why shotild we not 
create greater confidence in the States and for 
that let us join our resources together and go 
forward as a united  and strong    country?    
Therefore, 

why can't you accept a review of th se things? 
These are 1I12 simple things. You accept 
them and on that basis you < an certainly 
have that. 

I am glad that those people did not decide 
immediately to intensify (he ag tation. They 
have given you time till he 19th. Therefore, 
for heaven's sake, ou need not wait till the 
19th, th; last 110-ment. You always take 
problems till he last moment and when things 
come v ;ry hot. So, long before that, within a 
wc .*k, do it. You say, you want to consult ihe 
Chief Minister of Rajasthan. You i aid it in 
your statement yesterday. The Ra as-than 
Chief Minister can come here im ne-diately. 
They are at your back and < al1. So, call all 
these people and find a si .lution quickly so 
that the extremists are isolated. I want to tell 
you that in our letter to the Prime Minister we 
have as ced you to issue a White Paper with 
all the facts in your hands with regard to the 
extremists, with regard to the Dal Kh ilsa 
people. In the Consultative Comn itee meeting 
of 30th September, 1982, the Home Minister 
promised—that sue 1 a While Paper will be 
issued. Even now /ou are not coming forward 
with that so hat people in this country are 
aware of the real forces that are behind this 
Dal Kh; lsa. 

Therefore, are you serious about fief ting 
this menace? My charge is that you are not 
serious in fighting Ihe disruptive fo ces. You 
are only saying 'disruptive fo: ces; disruptive 
forces' people should hev are. How are the 
people to beware? I ree nest you to come out 
with a white paper li ting the activities of 
these people, where! fom they get money, 
who are the powers be lind it, and what steps 
you are taking abot t it. It is always stated that 
CIA is behind t lem, America is behind them. 
But you mve got the Home Ministry in your 
hands So, with your powers, can't you trace 
the source of the money and, on that t asis, 
can't you prevent the pouring of the money?    
These  are my  points. 

SHRI KALYAN ROY (West Benal): Sir, 
the statement which was laid or the Table of 
the House yesterday conta ning four 
paragraphs is rather disappointing We 
thought that today the Home Minister will 
add some more information on the ba; s cf 
developments that happened yesterday. The 
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fourth paragraph of the statement is a little 
wrapped in mischief. The subject is so tense, 
mixed with strong emotions. It is such an 
emotional subject as can create tension where 
there is none. But, nevertheless, we have to 
spell the blum truth which the Government 
has perhaps avoided, as it is avoiding in aU 
other cases. And that is why we find 
complications in Assam, in Mizoram, in 
Nagaland. And now it is there up to Punjab. 
We do not know what next. Such is the 
efficiency of the Government which is ruling 
the country today. 

Sir, on the basis of the statement that was 
tabled yesterday, we welcome that the Prime 
Minister has indicated that the religious 
demands would be accepted subject to details. 
We are only asking you: Why could these not 
be accepted before? Why was tension allowed 
to mount? And if you accepted them, what are 
the reasons for the delay in implementing 
them? On this, the explanation should come 
today. We are very firm about it. As Comrade 
Ramamurti said—and he stated the truth— 
unfortunately it is the CPI and the CPM which 
are out in the streets to bring about communal 
harmony. And that is why our party Secretary, 
Avtar Singh Malhotra, has been threatened 
with death; that is why Jagjit Singh Anand, 
ex-MP, has been threatened with death. Our 
people are out in the villages creating 
harmony whereas your party like in Assam is 
disintegrated, paralysed and your people have 
taken shelter in Delhi or elsewhere. .. 

SHRI ARVIND GANESH KULKARNI  
(Maharashtra):  In hotels. 

SHRI KALYAN ROY: .. .or in hotels, as I 
am told by Mr. Kulkarni. Today's and 
yesterday's papers stated two things which are 
unacceptable to us completely. Harchand 
Singh Longowal had told, "We will not rest 
until the demands contained in the Anandpur 
Sahib resolution ars conceded". He also 
stated, "Nor will we allow the Government to 
rest." Our firm view is that the Anandpur 
Sahib resolution, as is interpreted, is totally 
unacceptable to us. It cannot be the basis for 
negotiatin™, be-- <use it is plainly, nakedly 
seces- 

sionist and can lead to further division of the 
country. As a matter of fact, it is surprising 
that many of those who left West Pakistan are 
today drafting the resolution which will lead 
to creation of not one India but many Indias to 
be swallowed by the Super Powers aU around 
us. I would like to know whether the Minister 
is prepared to give us a categorical assurance 
that the Anandpur Sahib resolution cannot be 
the basis of discussions. Mr. Ramamurti has 
stated, which has also been stated by Mr. 1 
p.M. Longowal, that the Sant was sure that all 
States in the country would demand more 
powers. Unfortunately, it is not that Akalis 
who have raised the issue. The issue was 
raised by the Left Front Government, to which 
Mr. Pranab Mukherjee was also a party, in 
1967, for more equitable distribution of 
powers between the States and the Centre. The 
way the Centre is directing the economic, 
industrial and fiscal policies is leading to 
gross discrimination. More and more powers 
are being centralised with the Centre, which 
the provinces are being treated as 
municipalities. The situation has become 
intolerable. Therefore, we also hold that the 
time has come for a thorough review and 
study-in-depth, and ycu should discus-? 
immediately not only with the Akalis but with 
all the political parties and State 
representatives to see why this question of 
autonomy is getting raised more and more, 
where you have gons wrong, or tell us where 
we have gone wrong. But in this Round Table 
Conference some other demands of the Akalis 
can be raised and settled. 

My third point is whether tbe Government 
of India and the Home Minister can give a 
categorical assurance now, on the basis of so 
many things happening in Punjab 
unfortunately for the last ons year, that 
temples and gurdwaras will not be the 
sheltering places for murderers, smugglers 
and absconders. This is a most unfortunate 
development which has taken place. Known 
criminals are seen to hide in mosques or 
temples or gurdwaras and the police stand 
impotant before the gates. 
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[Shri Kalyan Roy] 

Tbis is one aspect where now the time has 
come for the Government of India to take a 
firm stand. Nor do we support the stand that 
the Asiad will be paralysed. This is absolutely 
an anti-national stand. We stand for the •'unity 
and equality of all nationalities. We stand for 
the integrity of India. Unfortunately, the 
Anandpur Sahib resolution is not going to 
help us, and should  not  be  the  basis. 

There is one thing which is surprising us. 
This Government which is so mighty 
powerful in arresting hundreds of workers in 
Bombay or in coalmines—the strike is 
allowed to continue for ten months—is 
proving so weak before the Akalis. There was 
a news yesterday in the 'Statesman' Akali 
Threat Scares Ministers. All . the Punjab 
Ministers have cancelled their tours and are 
staying at the headquarters. The police have 
told them to do so. This is fhe position in 
Punjab. 

SHRI SADASHIV BAGAirKAR (Ma-
harashtra) : That is why jails were taken over 
by the prisoners and the Government  was   
informed   accordingly. 

SHRI KALYAN ROY: If this is the 
situation, what is the answer of the Home 
Minister to this? When the law and crder has 
totally broken down in the very eyes of Mr. 
Sethi and ihe Prime Minister, what is the 
remedy for that? It is mighty and powerful in 
the case of the working class, mighty and 
powerful with the Kisans and the landless 
labourers, but so coward and so timid before a 
gang of people who are openly inviting the 
leader of the fascist military regime, Zia-ul-
Haq, to Amritsar— open invitation, as if 
President of a country is extending invitation 
to President of another country. Would you 
allow the situation to continue like this; or 
would you take a firm stand? Your party is 
disintegrated. That was there in the very 
beginning. Our party people are getting mur-
dered in Punjab. They were removed from 
houses. What are you doing about  it? 

Sir, before I sit down, I tell you fhs>t we 
want some categorical assurance so that the 
germs which >ve find in many places may not 
spread further and the integrity of India may 
remain muted. 

And I want the House to appeal o the 
Akalis to give up this line of dividn 4 the 
country and come to the mainstrea n where 
you can sort out some of the pro  lems. Some 
of their problems aie our problems, like State 
autonomy. I appeal o the Honie Minister and 
also to the Lead * of the House not to tinker 
with the Sta e autonomy in this manner. This 
is becomii g a highly explosive subject, and if 
you d •-lay calling a round tabic conference to 
r -view the State-Centre relations, there wi 1 
be many more States tomorrow which will be 
clamouring for independence. Thank you.   • 

SHRI ARVIND GANESH KU1-KARNI: 
Sir, I am not going to take mut 1 of your time, 
since the whole situatic 1 has been very 
lucidly expressed by n y friend, Mr. 
Khushwant Singh. In the baci -drop of wViat 
has been stated, I want t > ask direct questions 
so that we can g» t an appraisal of the 
Government's intei -tions. Sir; as I see, the 
Government has no coherent, logical policy. It 
is a policy of ad-hocism and administering 
decisions by fits and starts. When I 
complimented here the Prime Minister for 
taking a bold stand in releasing the prisoners, 
at that Vety time you yourself gave an 
impression that you were going to accept 
certain of the demands which, in your 
estimation, are not very serious and can be 
easily conceded. This cordiality which was 
created by the Prime Minister's action has 
been wasted by the administration. That is my 
first observation. I would appeal to Mr. Sethi 
that time is still there. It is a very dangerous 
situation, as T see it. My party people and I 
myself have gone there and we find that the 
position is very bad. And these apprv dies are 
not proper. 

About the Anandpur Sahib Resolution, my 
party has also discussed Uiis problem and the 
President of my party has discussed this 
matter with Longowal, Badal and Hindu 
leaders of that area for some other purpose. 
Sir, he has been given to understand, as Mr, 
Khushwant Singh has rigntly stated, that there 
is a move to re-draft it. If you concede some 
points, they are in a mood, they are prepared 
to re-direct it, whichever demand is not 
proper, not in the interest of the country, not 
in the in- 
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terest of national integrity. I have got the 
highest respect for Mr. Swaran Singh. He was 
President of my party. He was an hon. 
Minister here. But, Su-, the deputation of Mr. 
Swaran Singh itself is a negative act. He 
could have sent Mr. Khushwant Singh and he 
would have done it very pleasantly and 
without rancour because, you know Mr. 
Swaran Singh's image is that if you want to 
delay something to somebody, you send Mr. 
Swaran Singh. {Interruptions) Mr. Mittal, I 
know.  

 I 
What I want to say is that 1 have got the 
highest respect for Mr. Swaran Singh, but it  
was not proper  to  send  hint. 

SHRI SAT PAUL MITTAL (Punjab): You 
cannot say that. He is not here to defend 
himself. 

SHRI ARVIND GANESH KULKARNI: 
What I wanted to say iu this connection was 
that the approach was not proper. 

And thirdly, I have been harping on the 
problem of Centre-State relations. They have 
all along been saying, and they have stated 
today again, that they feel that they are second 
class citizens. Why should they say so? The 
Sikh race has defended this country for 
thousands of years and they are occupying a 
very important position in the military. This 
type of approach will hurt them. On Centre-
State relations, the Prime Minister was 
reported to have said the other day that when 
the States and the Centre have got rapport, 
have got the same ruling parly, then their 
problems are studied or appreciated better. 
And yesterday the denial came. What was the 
time-lag? And by that time, whatever 
Karnataka and Andhra Pradesh had to 
understand, they have understood and 
whatever any State had to understand, it has 
understood. If really she wanted to deny, 
either her Information Secretary ls not taking 
proper cognizance of what has come to the 
press or the Government wants to take 
nolitical advantage of the statement made by 
the Prime Minister. On this account I say, 
suppose the Akalis feel that if this were the 
attitude of the Prime Minister, then, what is 
the use of fighting elections democratically, it 
would be better to go to the 

streets, you imagine what will .happen. And 
then the Prime Minister's statement about 
regionalism. Whac else can they doJ You are 
concentrating all the power at the Centre. You 
are not allowing people to grow. You have 
dismentaled out any dialogue). Even no 
dialogue was is what you are repaying for in 
Punjab. I am only appealing in the interests of 
cordiality, cordiality should remain. The 
Prime Minister had taken the initiative. For 
heaven's sake, please do not be hasty. 1 
rightly agree with Mr. Khushwant Singh 
when he says that from the things emanating 
from the press and your own statement there 
is an underlying idea that yon have become 
suddenly tough. I am aware of what the 
problems are and I am also aware of your 
political stakes in Punjab, the fight between 
your party and the BJP and you are trying to 
score out each other. Don't do that. This is a 
national problem and I demand of you that 
only objectivity and nation's interests should 
take priority. 

Lastly, about the release of prisoners, 
whatever has been demanded by them, out of 
them, as I am told, if there are hijackers or 
those who have killed my friend, the former 
Rajya Sabha Member, Shri Jagat Narain, they 
should never be condoned. But at the same 
tim:, whatever other stern methods you can 
use to deal with this problem, I invoke you, 
do it. 
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SHRI V. N. TIWARI (Nominated): Mr. 
Deputy Chairman, Sir, the statement made by 
the hon. Minister on the Punjab situation 
shows the concern of the Government to save 
the state and the country from communalism 
and separatism. 1 would like to know from the 
hon. Minister what were the bottlenecks which 
stood in the way of settlement. Sir, as far as 
the political problem in Punjab is concerned, 
that problem may be in all the States of the 
country. One can deal with them. Political 
parties can deal with them. As far as the 
relations between the Centre and States are 
concerned, over which my hon. friend was 
exercised, certainly they are problems which 
may be looked into. But I am more worried 
because I come from that State. Sometimes 
these political problems and regional problems 
ultimately turn into communal problem and, 
being a border State, it has international 
dimensions also. Therefore, the problem is 
serious not only for Punjab but, to my mind, 
for the entire country. Sir, in regard to the 
meeting at Manji Sahib, the slogans of 
Khalistan, and threats of tearing the National 
Flag, the House must show not only its 
concern but tell the Government to deal with 
these extremists firmly. The idea of a 
theocratic State in a secular country like india 
cannot be tolerated by anyone. 

Sir, as in the statement of the hon. Mmister, 
religious demands could be accepted. My 
submission tO you and through you to the 
Government will be that as far as 'Bani of 
Guru Granth Sahib' is concerned, hot tO talk 
of Julltindur and Amritsar; I would like ft to 
be transmitted from Bombay, from Lucknow, 
from 

Jaipur and many other AIR stations. Namdev 
belonged to Maharashtra. And if Kabir is 
recited from Lucknow and the 'Bani of Guru 
Granth Sahib' is recited from other stations, 
what are we going to lose? Shri Guru Granth 
Sahib is, to my mind, only a link between the 
medieval national sensibility and the modern 
Indian sensibility. People ask why Chandigarh 
was one of the bottlenecks. Mr. Deputy Chair-
man, Sir, I had written a book as early as in 
1967. 'Language of Chandigarh', in which the 
villages around Chandigarh— Sarangpur, 
Kanthala, Khudda Ali Sher, Tawa clearly 
proved that 82.2 per cent, 86. i per cent, 98.4 
per cent and 91.56 per cent speak Punjabi. 
What is the delay in implementing the Prime 
Minister's Award of 1970 which should have 
been implemented in 1975? I would like to 
know this through you, Sir, from the hon. 
Minister. My suggestion is that whatever is 
acceptable to the Government, it should be 
announced to wean away the public from the 
extremists and the separatists. That is one 
suggestion of mine. 

Secondly, I would urge upon one thing. 
Prime Minister Shrimati Indira Gandhi gave 
Punjabi Suba in 1966. She gave the Award in 
1970 that Chandigarh to be a part of Punjab. In 
1981, she air-dashed to Chandigarh to save 
Punjab from communalism. In 1982, she 
released all the Akali prisoners for restoring 
normalcy. If the bottlenecks have come, there 
are still 15 days. Let her keep the initiative in 
her hand to save Punjab from communalism 
and separatism which is essential for the 
solidarity and the integrity of the country. 
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SHRI KHUSHWANT SINGH: I have been 
quoted out of context. I never mentioned this, 
Mr. Deputy Chairman. I mentioned the 
historical event of 1699. 
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SHRI SUSHIL CHAND MOHUNTA 

(Haryana): Mr. Deputy Chairman, Sir, the 
statement of the hon. Home Minister shows at 
least one thing. It is that they have got up from 
a Rip Van Kin-kle type of sleep, a torpor and 
they have expressed at least a desire to tackle 
the situation. In our own country, we call such 
a sleep as Kumbakharna nidhra, which is only 
broken by sound of drums. Not otherwise. The 
problem, as I understand, in Punjab, is four-
fold. Firstly, it relates to the territorial 
adjustment of Punjab and the neighbouring 
States, Himachal Pradesh and Haryifia. That 
problem cannot be isolated and discussed with 
one State alone. There are two vital States, 
Himachal Pradesh and Haryana. They are both 
concerned. The second problem is the 
religious demands. The religious demands are 
very simple demands, very innocent demands. 
These demands could have been conceded 
without any dialougue. Even no dialogne was 
needed. There was not much of the need for 
agitation to be prolonged or the Government 
trying to see the progress of a community or of 
a nation or of the people.  These regilious 
demands  could have 

"The Prime Minister indicated to them 
that all religious demands could be 
accepted; of course, subject to the details 
being  worked  out." 
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conceded. Then we have certain demands 
regarding   changes   in   the      Constitutiion 
Dased on the Anandpur Sahib Resolution. And 
the fourth is the law and order pro-clem created 
by the slumberous torpor of ihe  Government.  
Torpor  1  say     because in   1956  the  matter  
was  taken  up  when Sardar   Pratap   Singh     
Kairon     was  the Chief   Minister  of  Punjab.  
At   . ...t   time a   representative      committee     
comp, i :ng almost of all political parties   and 
comprising also of the Akali party sat round the    
table and a    solution was    evolved where   
Hindi   and   Punjabi  speaking  regions   were      
demarcated,   a   formula   was evolved  where 
Hindi and  Punjabi speaking  regions were 
envisaged.  Subsequently, again   in   1966  a  
meeting  was  held  and in 1966 they finally 
decided that Haryana and Punjab could be 
formed on the basis of the  1956 formula except 
that whereas in   1956  certain  districts,. tehsils 
or  Zails in particular cases were particularly 
con- . sidered  to  be  units,  they  said     
Villages' which   adjoined     each     other  
State  and which speak the    language o.f that 
State could  be  treated  as a unit.  People  com-
manding influence, confidence of the peo-, pies 
of both the States.participated in that meeting 
and  came to a conclusion.  And they finally 
had the Award,  Now I cannot understand what 
happened,  why  this long time has elapsed 
between this understanding  and  the  Award   
and  till  today. They   could   have   easily   
implemented   it. Chandigarh could have been 
easily transferred.  The other areas, Fazilka and 
Abohar, could have been given to Haryana. 
Other areas  could have been  decided by a 
Commission.     There  was  no     dispute about 
it. There was no point of creating tension,  but  
fhe   Government  slept  over it. Why  it slept 
over it I do not know. The  hon.  Home     
Mmister will  make it clear whv they did  not  
appoint a Commission, why they did not 
transfer Chandigarh to Punjab, why they did 
not transfer Fazilka and  Abohar and other 
areas, why these States were not made again to 
sit round the  table  and     decide  ori the 
outstanding issues. The Government owes an 
answer to the nation.    These  are the problems,  
basic  in     character  and   once we have 
grappled with the^ problem, it is imperative    
that the    Government    must, with   full  
speed,  implement  these  things. Non-
implementation     smacks   of  the  old 

imperialistic type of regime, waiting for the 
people to agitate, to prove their prowess and 
then the Government comes foward to 
recognise their demands, ln a democratic set 
up you do not have to wait for the people to 
prove their prowess. Here you have to look in 
advance, you should know what the 
aspirations of the people are, what they want, 
what should be done in advance to satisfy 
their aspirations so that these agitations aie   
not  resorted   to. 

1   can   understand  there   may   be  complex  
situations   beyond     probably  understanding,  
which   crop   up  once   here  and once there, 
but not every time. Everytime you find strike 
here and there, everytime you find an agitation 
going on here and an agitation going on there. 
All types of agitations  are  there  in  this 
country. The Government  never  tries  to  even  
htve  a dialogue   with   the   people.   Finally   
they are able to fill  the jails. This is what is 
happening. I think it has been tried and the  
way the  Government is going on, it also wants 
to try out the prowess of the people  of 
Haryana.  I  cannot  understand this.  Certain  
areas  are to be transferred, the  award  is   
there,   the     understandings are there and 
those people still exist.     I have  a document 
here  which  shows that the  people  who  
partcipated  in  the   1956 discussions   in   
which   this     formula  was evolved   were   
late   Pratap   Singh   Kairon, the  then Chief      
Minister,     Prof.     Sher Singh,  the  then     
Irrigation  and     Power Minister.  Ch.     Devi 
Lal, the then Chie' Parliamentary       Secretary,   
Shri      Mali.. Chandra   Sharma,      Giani   
Kartar   Singh,, and Shri Virendra of Daily 
Pratap. Then in   1966,  the  people     who     
participated were Ch. Ranbir Singh, M.L.A., 
Ch. Devi Lal,  Chairman  of  the  All-Parties  
Action Committee,   Prof.   Sher      Singh      
again, Chairman of Haryana Lok Samiti on tbe 
one hand and S.  Chanan    Singh,    Presi? 
dent.   SGPC,   S.   Prakash      Singh   Badal, 
leader  of  the   Akali   Party  in   the   State 
legislature on the other. So aU these people   
participated. 

MR.   CHAIRMAN:   That   is   all   right. 
The point is clear now. 

SHRT  SUSHIL  CHAND  MOHUNTA: 

No,- Sir.  I-have  a point  to  make.  The 



339 Clarification on [ RAJYA SABHA 1    Catling Attention Motion    340 

[Shri Sushil Chand Mohunta] question  is 
when  all these     things were decided,   why   
the  Government  has   slept over these  all  
these years?  This  answer the non.  Minister 
should give. 

Regarding constitutional amendment, in the 
statement, the Home Minister has not said a 
word about it—what part he accepts, what 
part he rejects and what is the view of the 
Government, whether it considers that the 
question of meeting round the table by all the 
States on inter-State relations and relations 
between the Centre and the federating units is 
to be re-considered, or whether the 
Government is of the view that this is not 
negotiable at all? Somebody should come 
forward, the Home Minister should come 
forward to make a clear-put statement on this 
aspect whether the question of constitutional 
amendment concerning Centre-State 
relationship is still open or it is final and not 
negotiable. The hon. Home Minister has not 
made any statement on this point. 

Another important things is that because of 
the circumstances, a law-and-order situation 
has cropped up and we feel as if we are sitting 
on the brink of a volcano in the Punjab State 
and it may erupt at any time. Who is responsi-
ble for this? And why have the things come to 
such a pass? I quite agree with my hon. friend, 
Shri Khushwant Singh, when he says that still 
the language is not a language of negotiations; 
it is still a language which speaks of strength. 
You cannot negotiate like that, talk with peo-
ple of equal status across the table. It is a 
separate thing that today you are occupying 
the seats of power and they are not. But 
yesterday S. Prakash Singh Badal was also in 
the Cabinet. So you cannot talk to people of 
equal status with a threatening language. And 
you are not talking to one or two persons. You 
are talking to a whole lot of people. It is not a 
communal problem. 1 say so because the 
religious demands of any community—
whether it is in Punjab or Tamil Nadu or any 
other State—should be acceded to. The 
problem regarding the inter-adjustment of 
areas is a linguistic problem and it was 
recognised long ago     that   snch    problems   
should    be 

solved across the table and there is a mode 
prescribed for it. On th> Anandpur Sahib 
Resolution, the Government must state what 
its reaction is. On that point I am very sure 
that if the Government is earnest in meeting it 
and is not standing on prestige, it is not a 
difficult situation and an agreement between 
all concerned can be arrived at. But the 
Government must realise and the hon. 
Minister must realise that it is not only he and 
the Chief Minister or one or two other persons 
who can be involved and the discussion held, 
but the discussion has to be with the real 
representatives of the people whose hearts and 
minds are supported by the people, by the 
masses. In these negotiations we find that in 
1956 the negotiator or the person who brought 
about a compromise or settlement was Sardar 
Swaran Singh. He said then that he would not 
at all agree to this idea that the States would 
be divided on a linguistic basis, and today we 
have again sent him. I do not know what the 
intention is, whether it is to stall the whole 
discussion. Therefore, I would again earnestly 
request the hon. Minister that if a serious 
attempt is to, be made, then people from all 
the three States, especially from the State of 
Haryana, should be associated with it—not 
those people who are just manning the 
Government but those who were there at the 
time originally when the agreements and 
accords were realised. The last point. . . 

MR. DEPUTY CHAIRMAN: How many 
last points? 

SHRI SUSHIL CHAND MOHUNTA: I 
won't  say  anything  more  than  this. 

When you have finally realised that alt 
calculations and all arrangements of the 
present Government in Punjab have failed, 
how is it that up to this time that Government 
is still being thrust upon the people and 
tolerated and why was President's rule on 
Punjab not declared so far and why is the 
Government sitting pretty over  it? 

DR. SARUP SINGH (Haryana): Sir, 
originally Mr. Rameshwar Singh was to speak 
but I thought he might introduce more heat 
than necessary. So, T chose to speak, 
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MR.   DEPUTY   CHAIRMAN:   Thank 
fod very much --------(Interruptions)____  

DR. SARUP SINGH: Because, he is a very 
militant kind of person and I am, in the 
language of Mr. Khushwant Singh, more or 
less like a Jain, not of course, from his State 
but from another State, though he doesn't 
know that Jains are extremely hard nuts to 
crack. Not me! 

SHRI LAL K. ADVANI (Madhya 
Pradesh): No reference to Mr. J. K. Jain, I  
suppose! 

DR. SARUP SINGH: Kindly don't put me 
into difficulties. 

Mr. Deputy Chairman, first of aU I would 
like to comment on what Mr. Khushwant 
Singh has said. I, in fact, came to the House 
this morning largely to listen to him because I 
thought he would help us find a way because it 
is a very difficult situation, and if I were a 
Home Minister today, I would really not know 
what is the straight answer to a very difficult 
question like this. It is not that the Home 
Minister is not concerned and not anxious to 
find an answer. But, how does one find an 
answer? I noticed three positive things that Mr. 
Khushwant Singh has said. • Firstly, he said, 
talk. Very good, talk. How do you talk? They 
refused to talk to the Government of India. My 
information is that they told the Government 
of Tndia that they will not talk to anybody in 
the Government of India unless their demands 
were met, and Sardar Swaran Singh was 
selected to go there because he was the only 
individual who is acceptable to them. No one 
else was acceptable to them. However, if they 
are willing to accept Mr. Khushwant Singh, I 
would say, Mr. Deputy Chairman, let the 
House send him. Let the Government not 
involve itself, or, let the Government involve 
itself. If Mr. Khushwant Singh can find an 
answer, let him find an answer because the 
country needs an answer. All ot us want peace. 
We do not want the Sikhs to feel alienated. 
The tragedy is that they are feeling alienated. It 
is not » Ouestion of a handful of Akalis. 
Slowlv and gradually, this feeling has gone 
e^en to the most ordinary Sikh that h" is being 
discriminated against, even trough he is not 
being discriminated   against. 

People do not go by facts; they go by 
feelings.   Don't     forget  that  in   1945-46, 
ordinary   Muslims   could   not   understand 
what Pakistan meant, where it was to be 
located. They came to feel, "OlYes, Muslims 
must have a separate land" and the enlightened 
Muslims who wanted India to stand as one 
slowly and gradually got isolated and  the 
country faced partition,  ls 1945  in  Punjab 
itself there were Muslim leaders who said they 
did not want partition,  were  opposed  to  
Pakistan  and  yet this virus spread in such a 
way that by end of 1946 they were silenced. I 
greatly admire  Mr.  Kushwant Singh. Some 
work should have been done. Unfortunately, 
the tragedy is not with the     Government of 
India. The tragedy is with the politicians. They  
are  extremely     weak     when they come to 
two things. The moment religion is mentioned,    
they start    shaking    and trembling.  Some 
priest came and occupied a piece of land 
which was the property of the Delhi University 
and  constructed a small hut  and called it a 
temple. The Delhi University, with all its 
might, could not remove him from there 
because everybody  said that there was the 
temple. Who had built the temple? We know 
that there was no    temple there. Somebody 
had built the temple overnight. The next 
morning it became a vital question. The whole 
Indian nation could    not do anything about it. 
Then it became a temple.  We  could  demolish 
it    because we could expect after all that 
nobody could say that it was a communal 
question because  it was  a question of a 
Hindu.  If it is a question of a Sikh or a 
Muslim, everybody is helpless.     Why are you 
not able to look at the problem on merits? Why 
do merits disappear the moment religion is 
mentioned. Mr. Khushwant Singh may be 
correct. I may be correct.  It is immaterial.  He  
is a     Sikh:  I am not a Sikh. The fact is that 
both of us are so similar to each other.   In one 
sense,    of course, we are not similar. He is. a 
very distinguished man  while I  am  not 

DR.  RAFIQ ZAKARIA (Maharashtra): 
He has a beard; you do not have. 

DR.     SARUP  SINGH:  Excuse  me.  I 
can have a beard tomorrow. 

I do not have the talent and intelligence he 
has. But I assure you that I have the 
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same heart. His speech was very com-; 
passionate. I am myself very compas-te. lie 
made a point which is a sen-ntaj point. And I 
am a sentimental person. He said that the Prime 
Minister should fly to Amritsar, go to the 
Golden Temple and talk to them. I *ay this is a 
sentimental kind of statement. But I will go 
along with this provided two things happen. 
One, he said that he would persuade the Akalis 
to change the language .of the resolution. Now, 
the language is not important, Mr. Khushwant 
Singh. You know what happened when I was 
the Vice-Chancellor of Delhi University. Once 
the Prime Minister, Mrs. Gandhi said to tne that 
the students were willing to apologise. She 
produced a piece of paper on which was 
written, "We never misbehaved. However, if 
the Vice-Chancellor thinks that we 
misbehaved, we express our regret." I said, 
"Madam, this is not an apology." She said that 
they could put it in different words. I said, This 
is not a question of words; it is a question of 
spirit." If there is the spirit that there is no 
question of any separatist movement, there is 
no question of any feeling that the Sikhs are 
separate from others, if there is a genuine kind 
of that feeling, I would be the flrst man to say 
that the Prime Minister should go. That is 
number one. 

Number two, I want another condition also 
to be accepted. I want this House to 
understand this, not only the Prime Minister 
or the Sikhs or anybody but all of vis. Can we 
all agTee that our religions are our private 
affairs, but that politics is not a private affair? 
Can we agree that we will not mix the two? 
Can Hindus agree, can Muslims agree, can 
Christians agree, can Sikhs agree? All of us 
accept that; but when we need to get votes we 
exploit castes to get votes. Mr, Deputy 
Chairman, we the politicians of India have 
reduced the country to such a state that you 
have no option today except to face this 
problem every day. Why do you shake and 
tremble? Why can you not take action when 
somebody goes into a gurdwara? You cannot 
because the Sikhs will  get, angry.  Mosque?  
Muslims would 

get angry.     Temple?      Hindus     will get 
engry. 

ln what kind of a country are we? The 
Government of India is not recognised. A 
political party says that they will not talk to 
you or your leader. To whom will you talk? 
We are the Government of India, properly 
constituted, properly elected. I may dislike a 
Minister or anybody. But he is a Minister, and 
if necessary I will talk to him. Why not? He is 
my Minister. You represent not only those 
people who voted for you, but you represent 
even those people who voted against you. You 
represent everybody. Long ago, in the 18th 
century, Mr. Deputy Chairman, an 
Englishman was elected, Edmund Burke, from 
Bristol. When asked, "Whom do you 
represent? What will you do there?", he said, 
"As long as I am here I represent you. When 1 
will become a Member of Parliament, I will 
represent not Bristol but the whole country, 
the whole of Britain." Why do we not 
represent the whole country? We represent our 
constituencies. We represent our castes. We 
represent our religious groups. We represent 
this, and we represent that. What kind of 
people are we? And we, the Members »of 
Parliament, are people's representatives. Who 
are the people?  Whom do we represent? 

Therefore, something is wrong with us, Mr. 
Home Minister. It is not your fault. It is a 
disease that has overtaken us. Will anybody 
consider it seriously, as to what the final 
answer to this is? Politics and religion must 
never go together. Whatever rules, whatever 
laws you make or tha Election Commissioner 
or somebody else makes, anybody who uses 
his religion or his caste or any such loyalty in 
order to get a benefit, should be disqualified. 
He may be clever. He may not use it in so 
many ways. There may be other ways of 
doing it. Some law should take care of it. You 
should do it. You should purify it. Why has 
politics become a rotten, dirty game? Politics 
and religion should not be mixed. Politics is a 
very pure game of transforming society. But 
the moment we involve these other things, it 
becomes a game of exploitation, 'personal, 
caste, this and that. Therefore, Mr. Khushwant  
Singh,  you  and I understand 
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each other because I am sure that you know I 
mean well. And since I mean well, sit together 
with some people, not me, because I am not in 
active politics, with the Government. If you 
like, get this assurance in your own way. One, 
when the Prime Minister goes to Amritsar, 
people talk to her. Even their leaders should 
talk to her. They should not say that they will 
talk when she accepts this or that. That 
attitude must change. She is the Prime Ministe 
of India. I may belong to the Opposition. But 
she is my Prime Minister. I will not like to ex-
pose her in the eyes of foreigners. I may 
quarrel with her inside India. I may accuse her 
of all kinds of things, corruption, this and that. 
But when she goes abroad, she is my Prime 
Minister, and I will talk about her with 
respect. The view now is to expose her in the 
eyes of foreigners at the time of the Asiad. 

Then, I recently read in the "STATES-
MAN". You know, they give those statements 
during the week. It said, "Glory or death." 
Why? However, he made one extremely 
important point, very pract1'-cal, realistic, 
from which there is no escape. That is to share 
power with them. Yes, you have to share poor 
with them. But do not share "power on the 
basis of religion. Share power with them 
because they are a very important political 
party in the State. You cannot share power 
with religious leaders. You have to share 
power with them as a political party because 
they are a very important political party in 
Punjab. Punjab is a State in which the Akali 
Dal can share power. That way you cannot 
have the Central Government, as you cannot 
have an effective Government. The 
Government of Tndia should see how this can 
be done. But this is a valid point. Sooner it is 
recognised, the belief. If the Congress Party or 
the BJP or the Lok Dal or any other party tries 
to be clever and converts the Sikh majority 
into a political minority, then, they are playing 
a game which pays no dividents. I d~ not 
mean that vou should appease a religious 
minority or majority or whatever. 

Now." Mr. Longowal says that the Chief 
Minister wil! not be allowed to enter any 
villace in Puniab because after all in the 
villages the Sikhs are not 

only predominent but- sometimes they are 
totally Sikh, in the sence, of course, there are 
no Hindus and only  Sikhs. 

Now the last point. I am sorry I wouid not go 
into what you call the territorial adjustments 
because my friend did say something about it. 
But there is one difficulty. And the 
difficulties, again, have been born out of, I am 
sorry to say, confusion in our minds. You 
have to appease so and so or so and so. Whom 
shall we appease? If there is a fight between a 
man who is strong and another who is not so 
strong, you appease the strong. If there is a 
fight between a gangster and a gentleman, you 
ap-2 PM pease the gangster. And it goes on 
and on. And we nave reached a stage at 
present—1 am not talkng of Akalis or Punjab; 
Please don't misunderstand me; I am talking 
of the rest of the country—where we appease 
the gangsters in our own party. Forget other 
places. We appease the gangsters in our own 
parties. In our own parties, the best man 
cannot come on top. Only one kind of man 
will come on top. 

1 will not like to go into the qustion of 
territorial adjustments because there is a 
history, and please don't forget one thing. The 
Haryana people are equally restive. Between 
Punjab and Haryana, the difference is only in 
the mode of worship, which is very minor. 
You look at the mode of dress, including the 
beard and so on. They come more or less from 
the same stock. They are as volatile, as 
sentimental, as decent, as foolish: all those 
adjectives that he was using in a very 
sophisticated way can apply to us. But, for 
God's sake, don't take Haryana or anyone also 
for granted. You know it is a very dangerous 
kind of situation there. You know there is a 
pistol to your throat. Somebody is holding the 
pistol. Tomorrow the other man will acquire a 
pistol. Therefore, this is not a correct way of 
handling any situation. 

Sir, onlv ^» thing more and T will finish, 
and that is. somehow the Sikhs who live 
outside Punjab should be involved in some 
kind of a discussion. You know, the Punjab 
Muslims did not suffer at all when Pakistan 
came.   Tn fact, they 
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flourished. They became rich, they became 
powerful, they ruled over the country. But the 
Muslims in the rest of the country suffered. 
And education, therefore, has to be given to 
the Sikh masses, both in Punjab and 
elsewhere, that wha! some of the leaders are 
saying is dangerous for them. If it is 
dangerous to the country, who bothers? If it is 
dangerous to me, then I wili bother. The Sikhs 
have to be reminded about this. I am glad 
Sardar Khushwant Singh has been playing a 
very very important role in this. In fact, I 
started buying his newspapers only recently. 
And look at my tragedy! The day I started 
buying it, he raised the price. The Statesman 
which I have been reading since 1940 costs 50 
paise  while his  paper costs 70 paise. 

SHRl ARVIND GANESH KULKARNI: 
Who told you the Statesman is not  going  to  
raise  its price? 

DR. SARUP SINGH: They may raise it. 
But he has raised it. But he has raised it the 
moment I started buying it. It is an act of 
hostility against Haryana! 

I think, Mr. Deputy Chairman, the Home 
Minister should give thought to tliis and 
involve the enlightened Sikh opinion both in 
Punjab and elsewhere to find a way out. And 
don't handle it at the level of diehards in this 
or in any other matter. 

MR.    DEPUTY    CHAIRMAN:      The 
Minister. 

THE MINISTER OF HOME AFFAIRS 
(SHRI P. C. SETHI): Sir, I am grateful to the 
hon. Members, namely, Shri Khushwant 
Singh.  .  . 

PROF.      SOURENDRA BHATTA- 
CHARJEE (West Bengal): Mr. Deputy 
Chairman, Sir. this is a very peculiar 
situation... 

MR. DEPUTY CHAIRMAN : YOU have  
had  so  much  discussion. 

PROF.      SOURENDRA BHATTA 
CHARJEE: Our names are there, and 1 had a 
talk with you. .. 

MR. DEPUTY CHAIRMAN: I have 
called   from all  the     parties. There  has 

to be some end  to  the discussion,    ln-
terruptions). 

PROF. SOURENDRA BHATTA-
CHARJEE: You do not go by any rule... 

MR. DEPUTY CHAIRMAN: Som© rule is 
followed. We have discussed it for two hours 
(Interruptions). 

PROF.      SOURENDRA BHATTA- 
CHARJEE: I am not responsible for that. 
(Interruptions). 

MR. DEPUTY CHAIRMAN: Let us hear 
the  Minister. 

PROF. SOURENDRA BHATTACHAR-
JEE: We gave our names for seeking 
clarifications. 

MR. DEPUTY CHAIRMAN: I have not 
called all the Members who gave their names. 

SHRI AMARPROSAD CHAKAR-
BORTY (West Bengal): You see the record. 
We are here to represent our party. 
(Interruptions). 

PROF.      SOURENDRA BHATTA- 
CHARJEE: What you say, you must observe. 

MR. DEPUTY CHAIRMAN: I request 
you, please resume your seat. 

PROF. SOURENDRA BHATTA-
CHARJEE: You don't even have the grace to 
say that you could not call some Members 
who had given their names. You curtly call 
the Minister. This is a very peculiar situation. 

MR. DEPUTY CHAIRMAN: Ail the 
views have come. All the parties have been 
called. All the questions that can be put have 
been put. 

PROF. SOURENDRA BHATTACHAR-
JEE: Is it for you to decide, whether aU the 
questions have been put or not. Are you the 
judge? If you ignore us, then, what is the use 
of the name 'Ca!'ing-Atten lion Motion'? 

MR. DEPUTY CHAIRMAN: Please 
resume your seat now. 

PROF SOURENDRA BHATTACHAR-
JEE: What is the use of the motion? What is 
the use of whatever you say? It is useless to 
sit in a House* 

♦Expunged as ordered by the Chair. 
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SHRI AMARPROSAD CHAKRABORTY 
: Yes, intentionally you are doing it. In protest 
we walk out, 

* 
PROF. SOURENDRA BHATTACHAR-

JEE:      In  protest  we  walk ou*. 

SHRI SHIVA CHANDRA JHA: He is a 
Congressman. 

PROF. SOURENDRA BHATTACHAR-
JEE:      You are* 

It is clear. 

[At this stage some hon. Members le Jt the 
Chamber]. 

SHRI P. C. SETHI: I would like to clarify 
that it is not as if I have not stated anything. 
As a matter of fact, I would like to repeat it 
with ali the emphasis Ihat the Prime Minister 
has gone much out of the way in 
accommodating some of the demands even 
after annoying ceratin sections of the people. 
That is why I have stated in tne very 
beginning of my statement that as far as the 
religious demands are concerned, namely, the 
holding of a kirpan, the relay of the Gurvani, 
the question of the holy character of the city of 
Amritsar and also the all-India Gurdwara Act, 
we have said practically all the religious 
demands could be accepted"... 

SHRI B. D. KHOBRAGADE (Maha-
rashtra): Then will you allow other religions 
also to have the relay of their religious 
scriptures, Jains, Buddhists, all those people? 
If you are allowing Sikhs to have their 
religious scriptures relayed on the radio, are 
you allowing other religious to have their 
scriptures also relayed on the radio?... 

MR.     DEPUTY CHAIRMAN:      Now 
please sit down.      You have made your point. 

SHRI P. C. SETHI: I have only added that 
certain details are to be worked out. Now, this 
is not to say that we are therefore not in a 
position to accept them. For example,  as far 
as the kirpan goes,  there 

♦Expunged as ordered by the Chair. 

is the question whether in the Indian Air 
lines it should be 4" at submitted by them 
to the honourable Prime Minister, Or it 
should be 6' as normally carried. Similar 
ly, with regard to the Gurudwara Act, 
the question is whether it should be based 
on the 1925 Act or some 
other thing, and whether the 
definition      of      the 'Sikh'        has 

also to be changed, whether the Nirmalis 
and the Udasis, who do not actually form 
the Sikh Act and  who  do not go      by 
them, whether they have to    b? included 
or not.      Therefore,  I havs  ^.iid  certain 
details  have to be worked out.    But,  by 
and large, she has said very clearly that 
these could be      accommodated. Now, I 
have also further gone to say that we     are 
prepared to resolve the crisis and we have 
gone  into  the  points  made   by   the  five- 
member      committee of the      Akali Dal 
through Sardar Swaran Singh. Here I have 
also repeated that certain agreements have 
been identified in respect of csrtain      de 
mands. Therefore, my statement is not ne 
gative. I have positively said that certain 
areas  of  agreement  have   been  identified 
in respect  of  other  demand3  also.    But 
I  have  only added  that   there  are      de 
mands  concern  other States  and      other 
people,  and  it is  an  emotional  question, 
and  therefore, we  have to  consult      not 
only the  Chief      Ministers of  the other 
States but honourable members of all the 
political  parties  as      well   as honourable 
Members of this      House and the other 
House belonging  to  all  the  political  par 
ties  and some      independents. Therefore, 
what I have said is that these consultations 
with regard to these matters ave likely to 
take some time and therefore we have re 
quested that this morcha should not      be 
intensified and it should be done in a man 
ner which would not aggravate the situa 
tion. I have nowhere said that w. will 
deal with the situation sternly. Sir, it    is 
very apparent that if any satyagraha, ac 
cording to democratic traditions,  goes on 
peacefully, there is no question of dealing 
with it sternly.  But if violence creeps rn 
and if the extremists come to their own 
point of view, then of course Government 
is  bound  to  deal      with  such  activities. 
Therefore,  I  am quite sure  that  Sant Lon 
gowal will stick to what hs has said even 
in his recent speech that the morcha which 
he is thinking of launching will be peace- 
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ful and there will be no violence. I hope they 
will strictly adhere to it. At the same tirae I 
would appeal tbat whatever may be the nature 
of the morcha, I do not feel any justification 
for extending the morcha to Delhi at the time 
of ASIAD. This would'create some more 
complications and, therefore, I would again 
appeal to them that they can eerfainly have 
their peaceful agitation in any manner they ike 
and it should not be violent. 

I have also made it very clear that in taking 
any decision the Government cannot ignore 
the overall interest of national unity, /nlegrity 
and welfare of all sections of the p-ople. This 
is very important. 

We do not understand how a feeling is 
going round that the Sikh community is being 
discriminated against in lndia. There are some 
sections which are particularly spreading this  
news  not      only in lndia, 

SHRl BUDDHA PRIYA MAURYA 
(Andhra Pradesh): It is otherwise. I am very 
sorry to interrupt you. You are dealing with 
them as if they are a privileged class. If a 
Scheduled Caste embrces Sikhism, the shape 
is changed and still you give the concessions 
to him or ber. But if a Scheduled Caste 
embraces Buddhism, even the shape does not 
change. But you do not give those 
concessions. The Sikh are like Hindus. But 
stil! they are a privileged class. .. 

SHRI P. C. SETHI: You are on a new subject. 
What I am trying to emphasize is, as far as 
Indian community or Indian society is 
concerned, the Sikhs have t> enjoying a 
respectable position in India. They have 
enjoyed the respect and confidence of the 
nation. 

SHRI B. D. KHOBRAGADE: In 1956 you 
amended the Act and you havs given them 
facilities. To Scheduled Castes converts to 
Sikhism. You are not extending the 
concessions to Buddhist converts. Why 
should   there   be   such   discrimination? 

MR. DFPUTY CHAIRMAN: Your point 
js clear. 

SHRI B  D. KHOBRAGADE: The point 
•fe  by  Mr.  Maurya  is  that Scheduled 

. Caste converts to Sikhism are getting aU the 
facilities, but Scheduled Cas c converts to 
Buddhism  are  not getting  them. 

SHRI P. C. SETHI: I have heard 'with 
respect and attention what Mr. Maurya has 
said. You are starting a new discussion. You 
have given a new turn to the whole thing. 

What I was trying to siy was that we are 
not dealing with the Sikh community as a 
privileged class. 

SHRI BUDDHA PRIYA MAURYA: Yes, 
you are. 

SHRI P. C. SETHI: They are part and 
parcel of the nation ind therefore, they enjoy 
that much confidence not only in Punjab,   but  
throughout  the  country. 

SHRI B. D. KHOBRAGADE   As      if 
Buddhists are not part and  parcel of the 
nation. 

MR. REPUTY CHAIRMAN: You have 
made   your  point. 

SHRI P. C.SETHI: As far as the question of 
the Akali leaders meeting tne Prime Minister 
is concerned, it has been made clear that they 
would not even like io meet any of the 
Cabinet colleagues and they would like to 
have a talk with the Prime Minister herself. As 
far as their talk with the Prime Minister is 
concerned, she has never said that she is not 
going to have talks with them. Ir they agree to 
come for talks, then talks could be held. But 
before the talks could be held, we would not 
life a dead-lock to be created again. Therefore, 
some proper and congenial atmosphere should 
be created and at the same time som-thing bas 
to be sorted out even at the junior levels so 
tbat, whenever the talk takes place, something 
could be resolved positively. I would also like 
to make it clear, Sir, that.... 

SHRI LAL K. ADVANI- Did you say that 
they are not willing to meet any of the   
Cabinet  Ministers  but   only      the Prime  
Minister? 

{Interruptions) 

SHRI P. C. SETHI: I was referring to what   
Mr.   Khushwant      Singhji  has  said 
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that, they would not meet any of the 
Ministers even of the Cabinet rank, except the 
Prime Minister. I have not said anything. 

MR. DEPUTY CHAIRMAN: What Mr. 
Khushwant  Singh  said  he  has  repeated. 

SHRI P. C. SETHI: Therefore, we are trying 
to resolve the Punjab situation with the greatest 
and utmost sincerety. I remember last time when 
Khushwant Singhji spoke here, he was very 
emphatic and asked, what is the harm in 
accepting the religious, demands? Nov/, as far as 
the religious demands are concerned, I have 
made it very clear hi the very first paragraph that 
practically almost Ml of them are acceptable to 
us but certain details have to be worked out, 
which, of course, would be worked out in 
consultation with them and with others. Some of 
the Sikh community leaders from oilier 
Gurdwaras want to be included in the All-India 
Gurdwara Act. They should be consulted. I am 
not injecting any other communities. as far as the 
Gurdwara Act is concerned. This is to be 
discussed amorg the Sikh leaders themselves and 
ihe Government. Therefore, Sir, this is the 
position at present and ,we are still hoping and 
trusting that they would see reason and consider 
the whole question in the broader context of the 
unity of the country and would not , play into the 
hands of the extremists. There ' fore, we hope 
that they would agree to the appeal made by me 
not to escalate this agitation and arrive at some 
consensus, before a meeting can be arranged. 

SHRI  SADASHIV   BAGAITKAR:       I 
would like to know the Government's view 
about the previous agreements which were 
quoted here. Are these agreements alive or 
closed? You have not made that position 
clear. Secondly, in your earlier statement you 
are making no reference :o the reaction of the 
Governmeat as far as Ihe Anandpur Sahib 
resolution is concerned. You have touched on 
that point at all. These are  crucial  points. 

SHRI JAGDISH PRASAD MATHUR Has 
he received the Anandpur Sahib resolution  
officially  or  not? (Interruptions) 
1580—R. S. 

SHRl B. D. KHOBRAGADE: What ti the 
Anandpur Sahib Resolution? Tbe resolution 
mentions that the Centre should deal with 
Foreign Affairs Defence, Com munieations 
and Railways and, all Ihe matters should be 
left with the Siftte Government. What is ihe 
Government's reaction to this? 
(Interruptions). 

SHRI P. C, SETHI: So far as the 1978 urd is 
concerned, I wiuld like to say that according 
to that Award it was agreed that barring 
certain villages roundabout Chand igarh„ 
Chandigarh would be pvert to them, but at the 
satne time Abohar nad Fazilka were to go to 
Haiyana. Of comfe the question of the 
Commission was intrc. 

DR. SARUP SINGH: Excuse me. Kindly 
make it clear that fhe Commission that you 
are going to appoint did not cover Abohar 
and Fazilka; it covered other villages  in  that  
vicinity.     (Inte/ruptions). 

SHRI  P. C. SETHI: That position stiil 
stands. 

SHRI SADASHIV BAGAITKAR; What 
about the earlier agreements? Kindly clarify 
you position about that. What is fh* 
Government's reaction to that? Are these 
agreements alive and can be implemented or 
you consider them as    closed? 

SHRI P. C. SETHI: Sir, r.s far as 1956 and 
1965 Resolutions are concerned, we are 
dealing with the demands as they stand today. 
As far as the question of Centre-State 
relationship is concerned, if is not a question 
limited to the negotiations with the Akali 
party alone. It fc a wider question concerning 
many States and, therefore, it has to be 
discussed afld some consensus has to be 
arrived at about it in a different forum. 
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SHRI P. C. SETHI: Therefore, Sir, beyond 
this, in the present circumstances, it is 
difficult for me to spellout more than what I 
have said. And I would again request for the 
co-operation of all the hon. Members and the 
political parties in the solution of the Punjab 
problem. (Interruptions) . 

SHRI KALYAN ROY: Sir, are you satisfied 
with the reply? (Interruptions). i 

MR. DEPUTY CHAIRMAN: There is  no  
time  left. 

 

 

SHRI P. C SETHI: Sir, I have made it in 
my statement very clear that whether it is any 
Resolution or any demand which will go 
against the national integrity and the unity of 
the country, the Government will not accept. 
(Interruptions) 

MOTION   FOR   ELECTION     TO  THE 
ALL INDI A INSTITUTE OF   MEDICAL 

SCIENCES 

MR. DEPUTY CHAIRMAN Now we, take 
up the Motion for election to the All' India  
Institute of Medical  Sciences. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Sir, I beg to move the 
following Motion: 

"That in pursuance of clause ^G) of 
section 4 of the All India ii .-titute of 
Medical Sciences Act, 1956 (25 of 1956) 
this House do proceed to elect, in such 
manner as the Chairman may direct, one 
member from among tho members of the 
House to be a Member of the All India 
Institute of Medical Sciences" 

The question was put and the motion was 
adopted. 

--------  

THE ED       LEGISLATION PRO VIS 
AMENDMENT) BILL 1982 

THE DEPUT ' MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS fSHRl GHULAM 
NABI AZAD): Sir, I be« to move for 
leave to introduce a Bill tO amend certain 
Acts to implement the recommendations 
of the Committee on Subordinate Legisla 
tion regarding publication and lay 
ing of rules and other delegated legisla 
tion, i , 


